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Mr,B.K,Sharma for the applicant.

Thia A0 HCation s 1 'The grlpvance is that the benefltagf
ﬁ”?‘f; ;‘dt§u:gu¢ L de0151on in 0.A, 134/93 is being conptinue
,kvvvh% Qﬂj}“ 'to the applicant although he is similarly
1cg-< dﬁb)7ip placed Issue notice before admission to
é%?ﬁ& 7@- 'the reSpondents to shosy cause 3s to why

,the application should not be admitted.
- 'Returnable on 10-12-04 Adjourned to
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19.12.94 Mr, B K Sharma for the applbcant.

M, G Sarma Addl. C.G.,S.C. for the
respondents., L

Notice before admission was issued to
the respondents to show cause as to
why the appllcatlon should not be
. admltted. Nb show cause reply has
béen filed but Mr, G. Sarma the learne
c. G.S C. who appears for the responden
_states that relief has already been
granted to the applicants as brayed
.and the appllcatlon wou ld nd:sgr ve,
However he is unable to produce the
concerned.notlflcatlon. In the circums
tances as will be pointed out below
only a formal order is requlred to be
passed in this application. It is not
 therefore necessary to admit the
application for the purpose of further
hearing and hence it is being dlsposed
of at the admission stage, -
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By this application the All India
Telegraph Traffic Employees Unlon
Class—III prayes that the same, bengalt
granted at the instance of tHe’ Unlon
to'the applicants in O.A. 134/93
decided on 23,9.93 be extended to the
4 members of the Union mentioned at
Annexure 1 to the application. Mr,
Sharma states that by mistake the
word Late has been typed before the
‘name of the fourth person mentioned in
the list and the error is regretted.

By the order in O.A. 134/93 the'
respondents were directed to fix the
pay of the members of the Union mentic
ed in that case in the post of quer
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19 12,94 Selection Grade Telegraph Master by
~applying the principle of F.R. 22(C)

with all consequential benefits inclu-
ding arrears of salary and increments
from the date of their promotion to
the post of Lower Selection Grade
Telegraph Master,

The applicant® avers in para 4,19 of
the application that the respondents
have expressed their inability to
extend the benefit of the order in
0.A., 134/93 to the 4 persons whose
case is represented in the instant
application in the absence of their
names being specifically incorporated
in that order,

It baffles me as to how the responden
could refuse to extend similar benefi
to the persons at Annexure 1 in the
present application, as was directed
to be extended bythis Tribunal to the
persons whose names were included in
O.A. 134/93 when the persons mentione
in Annexure 1 to the present applica-
tion are similarly situated and would
be eligible to be given benefit on th
self-same grounds, It is stated in
para 4,2C of the application that the
names of the persons mentioned at
Annexure 1 had remained to be include
in the list of persons in O.A. 134/9C
due to inadvertence.It is submitted i
para 4,21 of the application that whe

. some principles are laid down in &

case the same should be made applicat
to all the employees similarly circun
tanced without requiring them to

“approach the Court again,
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19,12,%94 No-written statement has been filed
by the respondents. Mr. G, Sarma, the
learned Addl. .C.G.S.C, stated today
that an officer from the office of
the respondents one Mr. Rabha had come
to the Tribunal in the morning and had
- shown a notification to him issued by
the Goverrment extending the benefit t«
persons mentioned at Annexure 1 to the
-application and.therefore the applica-
tion would not survive., We are however
sorry to note that the said officer
has not chosen to appear at 02-30 P.M.
when the matter was fixed nor had®left
the copy of the notification with the
Addl. C.G.S.C, or the Court Officer. H
is not therefore available for our
reference, This attitude of the concer-
ned officer deserves to be outright
depricated. Surely he cannot expect the
Tribunal to dance to his tune. The
respondent no, 3 is directed to make
enquiry in this respect and take proper
action against the said officer and
report the same to the Tribunal., If
proper explanation is not offered then
the Tribunal may be compelled to taks
further action as it may deem necessér)
in the matter so as to prevent recurrer
of 'such casual attitude of officers
towards the matters in the Tribunal,

It is really astounding that despite
the fact that not only in the order

in O.A, 134/93 but in several other
judgements mentioned in that order
aléo same view was taken and even so
the respondents had compelled the
Union to file this application for
relief on the ground that the names

of the persons mentioned in Annexure 1

-
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19,12,94 were not included in the list in O.A.
134/93, if that is true. It is not
disputed that the persons presently
concerned were eligible for being extende
the benefit as directed under the order
in O.A. 134/93. The respondents are
expected to abide by the ratio of a

, decision of the Tribunal on the question
*  decided and Eﬁe extend the benefit there
to similarly circumstanced personnel

~without requiring everyone to rush to th
Court or Tribunal., By such attitude the
respondents would be only adding tot he
litigation which they are expected to

- 53233§§2ée. Had the notification stoted
to be issued been produced then it would
not have been necessary to give this
judgement, However, as it is not made
available following order is passed :

The respondents are directed to fix the

pay of the 4 employees mentioned in
Annexure 1 in the instant applicaetion

. | in the post of Lower Selection Grade
Telegraph Master by applying the princi-
ples of F.R. 22(C) with all consequentia
benefits including arrears of salaries
and increments from the date of their
promotion to the post of Lower Selection
Grade Telegraph Master,

Lt Te DN If the same has not so far been done

| then it shall be done within a period
of 60 days from the date of receipt of
copy of this order,

The application is accordingly allowed,
However there will be no order as to
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19.12,64 A copy of this order be sent to the

respondent no, 3 for bringing to his
attention - the observations made in

~this order in respect of conduct of
his’ officer.
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IASRO N o3 ‘ Vice-Chairman



